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CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD BENCH,ALIAHABAD
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Dated :Allahabad this the 1Cth day of April, 1006,

.CORAM : Hon'ble Mr. S. DAs Gupta, Membar-A

Hon'ble Mr. T._ L. Vermd, _Member-J

ORIGINAL APFLICATION NO. 1138 of 1993.

paras Nath s/o. late Sri Bagu Ram,

Reeident of Houss No. 5A 16/56, Village Gurhupur,

Post Office Sarnath, District Varanasi.

employed in the office of Assistant loco For=man,

N.E.Rzilwey, Varanasi as Casu2l Labour, Khallasi,
.....Applicant.

(THROUGH ADVOCATE sHRI N, N, IAH IRI)

Versus

1. Union of India throuah
General Manager, N.E.Rly.,
Gorakhpur .

5. Divisional Railvay Manaaer, N.E.Rly.,

Varanasi Division, Varanasi.

......Hesrondents.
(THROUBH ADVOCATE SHRI fihn 14 SHUKIA )

ORD E R(Oral) \

#.—ﬂ-——ﬂ

(By Hon, Mr. s. Das Gupta, Membar-A)

This applicatioh under Saction 19 of the Administra-
tive Tribunals Act, 1985 has been filed seakina direction
to the respondents to recoanise the applicant as Casual
Labour and to recoanise the status of the applicant as
temporary Railvay Servant on completion of 120 days
continuous service. Further prayer is that the respondents
be directed to hold the scre=nina test with a view to

brinqing the applicant on to permanent Establishmant of

the Railways @n aroup IV Post,
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7). The facts averred in the O. A. by the applicant are

that he came 1nto Rajlway service on 4.7.1076 as 8 Cinder

Labour posted in the department of Coal/Ash handling and

c inder packing in the off ice of Assistant loco Foreman,

N.E,Railway, Hatni and worked from 4,7.,1076 to 16,12,.1977,

On é%gﬁé}completed 12C days continuous service he should

have been granted temporary status and the benefit of be ing

givan a permanent job in the Railways. The applicants

reprasentation has been re jected by @n order dated

25.9.1992(Annexure-l), hence this application.

3% The respondents have filed a vritten statament

in which it has been stated that the applicant w3s werk ing

under a Contractor hence he was not 2 Railway servant

nor the question of granting him temporary status will

arise in this case. However, he was engaged as Engine

) with effect from 9.12,1977 o 16.12.1977

for only 7 days and thereafter he was never re—angaaced.

The applicant has filed 3 Rejoinder-ﬁffidavit in which

the averments in the written

y as regards the naturs of his amp loymant . He has elie
AT FgraspackiXE

he has sought to controvert

47, In the absence of the l2arned coun=21 for the

raspondents we heard the learned counse 1 for the applicant

Sbdl capefulily perused the records. Irrespective of
uhateverﬂthe status of the applicant, the fact remains
that his last engaaement vas upto 16.12.1077. Admittedly
he was not re-enganed ther=after. There is no averment
in the 0.A. that his name is borne on the Live Casual
lLabour Reogister. In the vr itten repl;;there is no such

avermant, However, there is oblique referance fof the
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Labour Reqister is sigméé%ed after 6 months, The case of -

L
the applicant jis tharafore tota%a stale and cannot be
. oy € gl -.fﬁv&{rf
re—opened at this stage. ’Hﬂlhe‘;L h o ralieg on the
3 _
fact that the represantation of the applicant has been

turned down by order dated 25,9,1002 giving him a fresh

Cc3 use of action and therefors, the application . is not
time~barred, We have notad that this letter has heen
issued rejacting the applicant's repressntation dated

ie4.1992, It is, therafore, clsar that the apelicant hagd
submitted a represantation 15 y2érs after his last
enqaqementj-ﬁ”reply to a delayed apprlication certainly
will not give fresh cause of dction as has heen repzatedly
Hon'ble Surreme Court and other benches

Pointed out by the

of the Tribunal, o see no merit in this application which

in any cace is highly time- barrad, The same is therefors,

dismissed, Thera sha ll be no order as to COsts

o a1
Mem erﬂA\

Member-J
Dt/~ Allahabad April 10,1906,
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